FIR No.: 139/2020

PS- Sadar Bazar

State Vs, Sanjeev

/s 33/38/58 Delhi Excise Act

16.07.2020
(Through Vidco Conferencing af 11.40 am)

This is an application for grant of hail U/s 437 Cr.P.C.moved on behalf of accused

Sanjeev.
Present : Ld. APP for the State joined through Cisco Webex.

Mr. Lalit Ohlan. 1d. Counsel for applicant/accused joined through Cisce
Webex.

This is an application for grant of bail to the applicant/accused Sanieev.
or

Ld. Counsel for accused has argued that applicant/accused was arrested

12.07.2020. Ld. Counsel further argued that accused is a young man ol 24 vears of

age and not previously involved in any other case. He further argued that accused has
been falsely implicated in the present case. Therefore, it has been praved that the

accused be released on bail.

D5291 which was being driven by the accused.

Submissions heard. Perused.
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FIR No.: 184/18
pS- Sadar Bazar

16. 7.2020
(Through Video Conferencing at 11.25 aim)
over the case file for re-investigate the matter.

This is an application for handing
Present :  Ld. APP for the State joined through Cisco Webex.
[O HC Pardeep joined through Cisco Webex.

32020, reinvestigation Was ordered in the

Vide order dated 07.0
urpose of reinvestigate the

adeep has been deputed for the p

present case. IO HC Pr
ation of 10 stands allowed.
inst proper acknowledgment.

ourt Websi.

matter. So. present applic
Case file be handed over 10 the 10 aga
rder be uploaded on Delhi District C

One copy of the o
e-mail of SHO PS Civil Lines/Sadar B ;

also sent Lo the

Copy of order be
ply and order be kept for records and b

printout of the application. ré

the final report.
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DD No.: 18A dt: 01.05.2001
PS- Sadar Bazar

16.07.2020
(Through Video Conferencing at 11.45 am)

This is an application see

present: Ld. APP for the State.
HC Dharampal, MHC(M) PS Sadar Bazar

king permission for disposal of case property.

joined through

CISCO webex.

None for the claimant.

This Court does not exercise jurisdiction in Trade Mark cases.

At this stage, MHC(m) seeks permission to withdraw the same

submitting that he will move fresh application before concerned Court.

Heard. Application stands dismissed as withdrawn.

One copy of order be uploaded on Delhi District Cou o

Copy of order be sentto the e-mail of SHO PS Sadar Bazar. The

application and order be kept for records.

MM-6(C:
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DD No.: 668 dt: 20.06.2001
PS- Sadar Bazar

16.07.2020 .
(Through 1 ideo Conferencing at 11.45 am)

This is an application seeking permission for disposal of case property.
Present: Ld. APP for the State.
HC Dharampal, MHC(M) PS Sadar Bazar joined throughk
CISCO webex.
None for the claimant.
This Court does not exercise jurisdiction in Trade Mark cases. :
At this stage, MHC(m) seeks permission to withdraw the same

submitting that he will move fresh application before concerned Court.

Heard. Application stands dismissed as withdrawn.

One copy of order be uploaded on Delhij District Coure',
Copy of order be sent to the e-mail of SHO PS Sadar Bazar The p

application and order be kept for records.

MM-6(C)/
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DD No.: 16A dt: 03.01.2001

PS- Sadar Bazar

16.07.2020

(Through Video Conferencing at 11.45 am)
This is an application secking permission for disposal of case property

Present: Ld. APP for the State.

HC Dharampal, MHC(M) PS Sadar through

Bazar joined

CISCO webex.

None for the claimant.

This Court does not exercise jurisdiction in Trade Mark cases

At this stage, MHC(m) seeks permission to withdraw the same
submitting that he will move fresh application before concerned Court.
Heard. Application stands dismissed as withdrawn.

One copy of order be uploaded on Delhi District Court

Copy of order be sent to the e-mail of SHO PS Sadar Bazar The pr Nt

application and order be kept for records,

MM-6(C)/T
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FIR No.: 130/2001
PS- Sadar Bazar

16.07.2020
(Through Video Conferencing at 11.45 am)

This is an application seeking permission for disposal of case property.

Present: Ld. APP for the State.
HC Dharampal, MHC(M) PS Sadar Bazar joined through
CISCO webex.

None for the claimant.
As per the application, case has already been disposed off.

Accordingly, case property in question be deposited to Dis

Nazir.
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FIR No.: 375/2000
PS- Sadar Bazar

16.07,2020

(Through Video Conferencing at 11.45 am)
mission for disposal of case property.

This is an application seeking per

Present: Ld. APP for the State.
HC Dharampal, MHC(M) PS Sadar Bazar joined through
CISCO webex.

None for the claimant.

As per the application, case has already been disposed off.

Accordingly, case property in question be deposited to District ';‘;

Nazir.
Application stands disposed off accordingly as allowed.

One copy of order be uploaded on Delhi District Cou

Copy of order be sentto the e-mail of SHO PS Sadar Bazar. The

application and order be kept for records.
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FIR No.: 39330/19
PS- Sadar Bazar

16.07.2020

(Through Video Conferencing at 11.30 am)

This is an application for calling the status report.
Present :  Ld. APP for the State joined through Cisco Webex.
Mr. S.P.Sharma. Id. Counsel for applicant joined through Cisco

Webex.

A
.
.

10 filed his reply through E-mail.

Copy of same has been sent to the counset for the applicant. So. the

present application stands disposed off.

One copy of the order be uploaded on Delhi District Court Websit

Copy of order be also sent to the e-mail of SHO PS Civil Lines/S¢
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FIR No.: 135/19
pS- Civil Lines
Case No. 10827/19

16.07.2020 §188-8348/D]/ Covid

File taken up today in pursuance to

the order No.

5002 sqarding
19/L0ckdown/pmnnunccmcnls/ZOZ() dated 06.05.2020 reqgardig

pronouncement of judgmen ts/orders.

Present:  Ld. APP for the State

None for accused

As no vakalatanama has been hled on rechris
hearing can take place.
Be put up for arguments on the |

17.09.2020.

One copy of the order be uploa

order be tagged with the main case
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FIR No.: 89/20 o
pPS- Civil Lines

(Through Video C onferencing af 11.05 am)

leasing of vehicle bearing No. DL 85 CK 06803 on

This is an application_for refea:

superdari.
Present :  Ld. APP for the State joined in Cisco Webex

Mr. Atul Jaiswal. Ld. Counsel for applicant Elwin David joined on

Cisco Webex.
[O has filed his reply electronically. Same is taken on recs

f vehici
VSl

he has no objection. i

Instead of releasing the vehicle on superdari this Court is of the view

that the vehicle has to be relcased as per directions of Hon'ble High Cowrt of
Delhi in matter of "Manjit Singh Vs. State" in Crl. M.C. No.4485/2013
10.09.2014

Hon'ble High Court of Delhi in above said judgment/order while ¢

the judgments of Hon'ble Supreme Court of India in matter of ’ Sunderbhai Am.
State of Gujarar”. AIR 2003 SUPREME COURT 638 "General Insurance C

State of Andhra // adesh & Ors.” Writ Petition (C) No.14 of 2008 decided or
"Basavva Kom Dyamangouda Patil Vs Siate of Mysore", (1977) 4 SC

“68. Vehicle involved in an offence may be released to |

reparing detailed panchnama; taking photographs of the vehicle,
rxt' bond.

69. The photographs of the vehicle should b
the complainant, accused as well as by the person 1o wh |
70. The production of the vehicle sh
he punchanama and photographs alongwith the
ut evidence. :

71. Return of vehicles and ]w

norm rather than the exception.
72,11 the vehicle is insi
surance company for disposal of the v
take the vehicle or informs that it h
insurance company and the insur
vehicle may be ordered to be sold
73. 1f a vehic
or by a third person, it may b
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Hon'ble High Court of Delhi, vehicle in question bearing registratio

8§ CK 6803 be released to the applicant by 10, on furnishing secu i
as per valuation report of the vehicle and after preparation of panch ama

taking photographs of vehicle as per directions of Hon'ble High af |

security bond shall be filed along with final report.

One copy of order be uploaded on Delhj District Court
Copy of order be also sent to the e-mail of SHO PS Civil Lines/Sadar I
printout out of the application. reply

and the order be kept for records
tagged with the final report. |
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FIR No.: 282/20
PS- Civil Lines

16.07.2020
(Through Video Conferencing at 11.15 am)

This is an application for releasing of vehicle hearing No. DL 8SCR 6468 on

superdari.
Present:  L.d. APP for the State joined in Cisco Webex.

Mr. Atul Guglani. Ld. Counsel for applicant joined on Cisco Webex.

.
-~ e NN res e [t 2 d

10 has filed his reply electronically. Same is taxes

11 has been subminted that he has no objection, if vehicie 1S 1
Instead of releasing the vehicle on superdari this Court s of the view
that the vehicle has to be released as per directions of Hon'ble High Couit of

Delhi in matter of "Manjit Singh Vs. State" in Crl. M.C. No.4485/2015 datec

Hon'ble High Court of Delhi in above-said judgment/order while relying upon
the judgments of Hon'ble Supreme Court of India in matter of "Sunderbhai Ambalal Desai V.
State of Gujarar”, AIR 2003 SUPREME COURT 638 "General Insurance Coumzf& ()rs IS,
State of Andhra /’mu’uw & Ors.” Wnl I’emlon (L ) No. 14 of 2008 demded on 19 04.2 b

.n» (»!d

the complainant, auuscd as well as by the person to wh
70. The production of the vehicle should 1
The punchanama and photographs alongwith the valuaﬁg

of evidence.

71. Return of vehicles and
norm rather than the exception. ;
72. If the vehicle is i
surance company for disposal of the
take the vehicle or informs that it |
insurance company and the ins
vehicle may be ordered to be
73.If a vel
or by a third person, i
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,'valuation report of the vehicle and after preparation of panchnama and t
photographs of vehicle as per directions of Hon'ble High of Delhi in above ci

paragraphs. Panchnama. photographs, valuation report and security bond s

be filed along with final report.

One copy of order be uploaded on Delhi District Court web
Copy of order be also sent to the 2-mail of SHO PS Sadar Bazar The printo
out of the application. reply and the order be kept for records and be tagged 3

the final report.
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